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CORAM: HON’BLE MR. S. S. GARG, MEMBER (JUDICIAL) 

   HON’BLE MR. P. ANJANI KUMAR, MEMBER (TECHNICAL) 
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PER S. S. GARG 

 
 The appellant has submitted a copy of the order dated 

30.11.2015 and has submitted that this appeal has already been 

decided by the Hon’ble CESTAT New Delhi vide Final Order No. 

53495/2015 and also has placed the copy of the same on record.  

2. In view of this, the present appeal becomes infructuous hence 

disposed of.  
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  MEMBER (JUDICIAL) 
 

 
 

 
(P. ANJANI KUMAR) 

MEMBER (TECHNICAL)  
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